BEFORE THE NATIONAL GREEN TRIBUNAL SOUTH ZONE, CHENNAI

O.A. NO. 38 OF 2020(52)

IN THE MATTER OF

Tribunal in its own motion SUO MOTO
Based on the News Item in the New Indian
Express, Chennai edition dated 13.02.2020.

“Devikulam Once a haven, now on death row” ..Applicant
Vs

1. The District Collector

Chennai District and 4 others ..Respondents

AFFIDAVIT FILED BY THE 5™ RESPONDENT

I, AbhishekVerma Son of Shri. Ashok Kumar, Hindu aged about 38 vears
working as Divisional Engineer/EAST/MAS, SOUTHERN RAILWAY, CHENNAI-3 do
hereby solemnly affirm and sincerely state as follows:

1. | am the 5 Respondent herein as such | am well acquainted with the facts of
the case.

2. | humbly submit that in order to solve the environmental issue in Devikulam
Lake, an estimate has been prepared which involve the following works.

a) Construction of fencing along Ennore High road to prevent dumping of garbage
on the bank slopes of the lake. The fencing will be constructed usmg concrete
sleepers released from Railway tracks. The total length of the fencmg will be

750m along Ennore High road. The fencing will help to prevent dumping of
garbade by the public in the area.

b) Strengthening of canal connecting Devikulam Lake & Buckingham canal. At
present, there is one kachcha drain which connects Devikulam Lake to
Buckingham canal through two numbers of culverts available under Ennore High
road &Manali High road. It is therefore proposed to provide proper drainage by
clearing the kachcha drain and providing pitching arrangement in canal for proper
flow of water. The length of the canal will be 300m.
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c) Strengthening of Lake Embankment slopes-presently earthen
embankment is available in the lake which leads to unwanted vegetation growth.
It is therefore proposed to provide pitching arrangement on bank side slopes.

d)Desilting of the lake- In order to improve the natural drainage, it is proposed to
desilt the entire lake using submersible dredger to remove the silt accumulated
on the bed of the Lake. '

e) Removal of vegetation & debris from the Lake & embankment respectively.

3. | humbly submit that the approximate cost of the works is Rs. 1.2 crores and

the estimate is under the scrutiny of competent authority for sanction. After

obtaining sanction and vetting of detailed estimate by accounts department of
Railway, tender will be called on priority for execution of above mentioned works.
Hence in the interest of justice this Hon’ble tribunal may please to extend 6
months time to report the status of development in the aforesaid works. In fact
there was no cooperation from the corporation and Highways department on the
other hand the corporation workers dumping the garbage in and around the lake
(Photographs annexed as Ex R- ).

4, It is therefore prayed that this Hon'ble tribunal may be pleased to extend time
of 6 months to complete the aforesaid work by getting sanction for cost of the
work from the competent authority, pass suitable order and thus render justice.
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Solemnly affirmed at Chennai on this ot

Q_Lﬁhday of march 2021 and signed his {\l %ﬁ;\a\\”ﬁ’

name in my presence. ADVOCATE/CHENNAI
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SOUTHERN RAILWAY
P/ 3L3/EnHM/NGT '
Divinienal Ratway
Manager's Office
Warks branch, Cnennai-3

Date 2507 2021

Suib: Tin}mﬁvur DEViklﬂim take- NGT case Heg

% =IETENnce to th i y 3
Situated in Tin thi:u:m subject, this is to bring to your kind notice that, Devi-kulam Lake is
' Gegrads : a"’Jﬂﬂeﬂt to Ennore High road NGT has taken up @ case suo - motto
i s e _'“D?#hﬂam Lake and discharge of water from Lake to Buckingham canal.
In the subsequent ' '

,,[ iﬂew - mﬁﬁi'ﬁ the case at NGT, Ratimv tias proposed an action plan for Rsjuvenation
P of the acion

e Wper -ﬁrainégz for surplus water from the iake to Buckingham canal, As a
o action YON plan submitted by railway, it is proposed to dessilt the lake & removal of
- h\v Nﬁﬁt & rom the lake. it is to inform you that there has been unscrupulous dumping of garbage

local autharizes along the bank of the lake parallel to Ennore High road.
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W to kindly take necessary precaution to prevent the dumping of garbage at
Railways has initiated a propesal to sttend environmental conicerns in Devi-kulam

der to improve the drainage of surplus water from the Jake to Buckingham canal de-
t available in the Ennore High Road is important 2nd same has to be completed the
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